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‘Union of Inaia & others

Hnn. rn:. Justice U.C. Srivastava, VeB.

y &
(Hon. fix, Justice U,C. Srivastava, V.C.}

The applicant was originally zppointed =8 Refrigeration

i fechanic on casual barsis on 23,8, 1983 y by the

f ‘ g farrison Enginecr, M.E.S., Bamrauli, Allahabad, The applicant
| who wase working since then without bresk cnntinunual}' worked Hi:_'_._f :

ef fect Prom 6.4,84 for 178 days which is slsc evident from the 4 :-_.T |

certificate issued by the respondents itself, a cepy of which has |

besn placed on record, The applicont could gﬂt.appuintmantvnnig- :1ﬂ

when his name was spunauraﬂ from the Empluyﬂant-Exﬂhange.andﬁhl

was fully quslified for the post as he was holding I, ToXey certiﬁqé

‘ in that trade,

+ ¥ - Applicant's grievance is that junior to the applicont
i ) were regularised but his services were not regularised, though |
acceording to the applicant he has worked for 267 days betueen

] 23,8.83 to 6.10.84 within a span of one year., Undar the Mogel i
} ) f*' Standing Orders, the benefit is admissiblﬂ-Par*ﬁhﬁ5PF;$dhg'¢ho:hhﬂﬁ,

worked for 180 days and the applicant has worked for 180 days "

ek 1Y

during the span of one yeasr. Reliance hass been placed on the duciaiqﬁ:
i of Govt. of India, Ministry of Defence let‘er No. 'Fﬂﬂ{&fﬂéﬂ(ﬂpﬂh});

-dgﬁnﬂ;3313,1g32, by whkch the Model Standing Orders with certain
modifications has buom nade applicabla to all Central Govsrnment

Depertments and of “lcas and thus, the applicant is claiming the
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banefit of that, The rospondents have plesdec that the Iodel
standing orders are not epplicable in the present casd. It appears
that the applicant hae been making reprresntaticns but even there-

alter no appointmenc hes been given that is why the applicant

approachaa this Tribunal, =il
The respondents hava stated that the applicetion is
time oarreu and it cannot ue entertained, The appliint has come
”s

so lete and accoroingly, no such dipsction can ve given that he

may be regularised, The applicant has been agitéting the matter

When the department realized his mistake hs callmo for the applicant
for interview, thoughthe applicant ha& atainaed the status as
menticneus in the circular mentioned above, His case can be considered
for re~employment, although he cannot be appointeu, Accordingly,

the respondents are directedg to re-consider the case EF the applicant
for re-employment and thuﬂé;appuars to bs no reeson why in the
circumstances referrad to above, he may not be re-employed, within

a period of three months from the date of communication of this

oroer, It will be open for the department to treat the applicent

in copbinuous service but without any monetary benefits,

Vica Chairman

Allahatac LUt, 31,1091
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